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VS
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    BEFORE:
    The Hon’ble JUSTICE MOUSHUMI BHATTACHARYA
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Appearance:
Mr. Saunak Mitra, Adv.

Mr. Sourodip Banerjee, Adv.
Mr. Sayantak Das, Adv.

Mr. Shivam Raheja, Adv.
...for the award-holder

Ms. Sanchari Chakraborty, Adv.
Mr. Adil Naushad, Adv.
...for the award-debtor

The Court: Learned counsel appearing for both the award-holder as well

as the award-debtor pray for an adjournment on the ground that an appeal

filed by the award-holder is presently pending before the NCLAT and that a

statutory appeal filed by the promoter of the award-debtor is also pending

before the Supreme Court.  The statutory appeal arises from an order of

rejection by the NCLAT.

List this matter after four weeks, as prayed for.

                                                          (MOUSHUMI BHATTACHARYA, J.)

kc./bp.


